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..... ot Bailway Llnea in 
Karaatalka 

8439. SHRI JANARDHAN"A poa· 
JARY: Will the Minister of RAn..-
WAYS be pleased to state: 

(a) the total length of railW8}' 
lines in Karnataka State and what 
is its percentage as compared to All 
India population; 

(b) t,he length of new lines to be 
laid dUring 1980-81 with names ot 
place,c;; and 

(C) the total amount sanctioned 
for tihis purpose? 

THE DEPUTY MINISTE'R IN THE 
MINISTRY OF RAILWAYS AND IN 
THE, DEPARTMENT OF PARLIA-
MENTARY AFFAIRS (SHRI 
MALLIKARJUN): (a) The total 
length of railway lines (Route Kms.) 
as on 31st March 1980. in Karnataki:1 , 
State was 3013 Kms. Route Kms. }Jer 
lakh of population in Kamataka \vas 
10.28 as against 11.12 on whole of 
India, the percentage being 92.45. 

(b) Nil. 

(C) Does not arise. 

Guidelines for OpeDillg RaUway Out 
A&"enctes 

3440. SHRI R. L. BHATIA: Will 
the Minister of RAILWAYS be plea~­
ed to state: 

(a) the guidelines laid down by 
the RailwaY Boarci for the opening 
of ;Railway out-agencies fOr booking 
of freight traffic, passenger bookings. 
etc.; 

(b) whether the allotment of out-
agencies is advertised in the regio-
nal and natIonal papers Or these are 
given by negotiations; 

(C) if not advertised, the reasons 
therefor; 

(d) what is the initial periOd for 
which an out-agencies is allotted 
and when it is renewed, whether 

~imilar ad vertisem*'lts are inserted 
and if not reasons therefor; 

(e) the manner in which the pre- ( 
sent out-agencies had ,been allotted 
in Punjab and Haryana on the Nor-
thern Railway initially and as re-
newed frOm time to time ancl what 
procedure was followed in this be-
half: and 

(f) the commission and other Rail-
way benefits given to the outagents? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF RAILWA.YS AND 
IN THE DEPARTMENT OF PAR-
LIAMENTARY AFFAIRS (SHRI 
MALLlKARJUN):' (a) An out-
agency is opened to provide rail .. 
cum-road transport facility to the 
tra\7>~l1ing and trading public of an 
area, if traffic justification is there 
'and a suitable contractor to operate 
the out-agency is available. 

(b) The allotment of out-agencies 
is made after inviting applications 
through advertisements in important 
(~nd regional news-pHpers. 

(C) Does not arise. 

(d) The initial period of allot-
n1ent of out-'agency contract is 3 to 
5 years. No auvertisements are in-
sert'~d while renewing the contracts 
on the basis of satisfactory working 
of existing rontractors. 

(e) The procedure adopted by the 
Northern Railway AdminiStration for 
allotment and renewal of out-agen-
cies in Punjab an'd Haryana was in 
accordance with tne extent rules ex-
pHlined abov:e. 

(f) No commission is paid by the 
Railway to the out-agency contrac-
tor fOr guods and parce.l traffic. 
Only the cartage charges recovered 
from the consdgnee/consignors are 
reimbursed to the contractor. A com-
mission generally upto 2 and ~ 
percent) on the local portion of 
the fare in case 'Of through passen-
genJ') is, however, allOWed in case 
of p~ssenger traffic On the fare col-
lected. 




